
An Act further to amend the Code of Criminal Piocedure, 
6898, for a certain ,purpose. 

HEREAS it  is expedient further to amend the Code of 
1 ~ ~ 8 .  W Criminal Procedure, 1898, for the purpose hereinafter 

appearing ; It is hereby enacted as follows : - 
1. This Act may be called the Code of Criminal Procedure Short tit,c. 

I 

(Third Amendment) Act, 1926. j 

I 2. I n  sub-section (I)  of section 99A of the Code of Criminal Ameodment of 

: 1998. Procedure, 1898 (hereinafter referred to as the said Act),-  TEE,$\$^^ 

(a)  after the words " seditious matter " the words " or 
any matter which promotes or is intended to promote 
feelings of enmity or hatred between different 
classes of His Majesty's subjects " shall be inserted; 
and 

(b) after the word and figures " section 1248  " the words 
and figures " or section 1538 " shall be inserted. 

3. I n  section 99B of the said Act, for the words " seditious Amendmentof 
Hection 09B 

matter " the words " seditious or other matter of such a A C ~  v of 18;s. , 
nature as is referred to in sub-section (I) of section 9 9 8  " shall 
be substituted. 

4. I n  sub-section (I)  of section 99D of the said Act, for the Amendmentof 
6eoLion 001) 

words " seditious matter of the nature " the words " seditious ACL v of lsbs. 
or other matter of such a nature as is " shall be substituted. 

5. In  section 99E of the said Act, for the words "which Atuendrnelltnf 
section 90E 

are alleged to be seditious matter " the words " i n  respect of A C ~  v ~ r l s b a .  
which the order of forfeiture was made " shall be substituted. 
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